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ORDER.SH'EET

ORDERS OF THE TRIBUNAL

30.05.2013

OA No. 429/2013

Mr. Sajid Ali, Counsel for appllcant

Heard learned counsel for the appllcant

The OA is dlsposed of by a separate order
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"IN THE CENTRAL ADMI 'STRATIVE TRIBUNAL

r, the 30" day of May, 2013

CORAM :
HON’BLE MR.ANIL KUMAR, ADMINISITRATIVE MEMBER

1. Jagdish Meena son of Shrl Govardhan aged 53 years,
resident of E-37, Shankar V|har Sawai Getor Malviya
Nagar, Jaipur. RIS

2. Ramphool Meena so ;of.;"Ram Saha| aged 48 years,
resident of Plot No: 9 Saeed Ki Mohan Nandpuri,
Malviya Nagar, Jaipur. : ;‘ :

3. Revar son of Shri Govmda aged 53 years resident of
E-37, Shankar V|har S_a‘:,wal Getor, Malviya Nagar,
Jalpur b L

All  presently posted as Gangman vin, Construction
Department, NWR, Jalpur L e

i k "Z"t'."jA‘opIicants
~(By Advocate: Mr. Sajid Ali) i
Versus

1. Union of India through General Manager, North ‘Western
Railway, HQ, Jawahar’ Clrcl’é' Ja|pur

2. The Chief Admlnlstratl"' fficer (Constructlon), NWR,
Jaipur, 5™ Floor, Head: awahar Circle, Jalpur

3. The Divisional Railway: ,_;,__er, New Delhl Northern
Railway, New Delhi. - .

:é"‘.‘...'i:'{'e's'pondents

(By Advocate: ------------- )y

ORDER (ORAL)

The applicants have ﬂled th|s OA pray|ng for the followmg

reliefs:-

be allowed and the respondents

. 'ransfer the lien of the applicants
against the regular vacancnes of NWR Headquarter
Office, Jaipur, w.e.f..01: 11.2003.

(ii)  Further the respondents ‘may be dlrected to fix the
seniority of the appllcants in the cadre in ‘which they
are working treating- ‘their lien on Headquarter office
of NWR, Jaipur w.e.f. 01.11.2003.

“(i) This OA may klndl‘



&

{3

’may:be restra_lned to
' RM Delhi

(iii) Further the respaonden
transfer back the
(Northern Railway); .

(iv) Any other approprlate rder or dlrect, ,,Wthh the
Hon’ble Tribunal may deem JUSt and proper in the
facts and C|rcumstances of the - case may klndly be
passed in favour of the appllcants "

(v) Cost of the Orlglnal Appllcatlon may klndly be
awarded in favour of the apphcants BRI

2. Learned counsel for the appllcant SmeItS that he’ wants to

file a detailed representatlon before the respondents for

redressal of the appllcants grlevances and the respondents may
be directed to decide such representatlon wuthln a specrfled
period. They may also be dlrected not to transfer the apphcants
to DRM, Delhi Northern Rallway tl” thev dl‘sposal of the

representation of the appllcants

3. Having heard the Iearn'e c'o"tj'nsel for the a'.'pplic':ants the

appllcants are given llberty to::flle a detalled representat|on

before the respondents W|th|n aﬂpervlod of one week from today

and in case such a representatlon"\"sflled by the appllcants within

the aforesaid period, in that eventuallty the respondents are

by e

directed to decide the representatlon of the - appllcants by

passing a reasoned & speaklng order accordlng to the prOV|5|ons

of law expeditiously but not :b oy d‘ithe perlod of three months

from the date of receipt of '.'a e'c'o ;,AOf the:'-representatlon. The

respondents are further dlrected not the transfer the appllcants
to DRM, Delhi Northern Rallway t|l| the ,dlspos.‘a[ _of their

representation.




4. If any prejudicial Ordev;%.."éf‘;b,_a 's-édiag'aih:s"t l.tHé::a‘pap-licants,

they are at liberty to file su’bgtain Ve OA,. i'sfé'd“adv:iSé‘d

5. With these observat

order as to costs.

“(Anil Kumar)
Member (A)

AHQ




